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cfii., {I' �m ij � i:fi'T fT1=�TcfrfT� f ��rf �err 
� ? 

SHRI P. SHIV SHANKAR : Sir, so far 
as the Department i,q concerned, it is leaving 
no stone unturned for the purpose of ex­
ploration in these areas. Io fact 1 it has 
already been conveyed by my col league that 
these are prospective areas, and surveys and 
dril l ing operations are under way accord ing 
to the plans that have already been worked 
out. It is not that we are having staggered 
activities in this a rea ; activity in this area is 
quite intense, but we have not been able so 
far to get at the commercial prospects of 
the area so that it can be tapped in a big 
way. 

sr) o f.:rii�Pfiq'J'U ��r�c=r : � JfTrf.fTlT "' 
Jf�T �r � lf� '{'i§rfT 'i;ff�T � fcfi �or q�-
cl"�n:T rrt\JJ".fT � 5f� i!fil"� it cfZTT �ff �« 
Sfcl\Tl: B' q�)f�lTtJ q��T i cifT� if �"<§ 3TITI' 
� trcf1� ifflTfrli �er;rr arfcr<fi fcf�wr � � 
��� f �tJ: cZTlf cf;"�� � a-) 1'lfT �HcfiT �� i 
rarz qir �trcfir srref �r �r � trcJ;"a- ? 

SHR I P. SHIV SHANKAR : As I have 
already expl ained in the House earl ier, we 
have taken a big leap in the 6th Plan period . 
From around 10  mi l l ion tonnes of produc­
tion of crude, i t  is today 26 mi l l ion tonnes 
of production , and by the end of the 6th 
Plan period, namely the last year 1984-85, 
we are expecting to go to the tune of 29 
mi l l ion tonnes of crude product ion. There­
fore, every effort is being made to achieve 
self- sufficiency and we have already taken a 
big leap. 

gft- fqnJTU �T� &Im' : afSlfaT it'��lf, � 
iifFFH ,:ff �cff t fcfi i«�it� an� �T�� if 
�cJ�rtrlfrf rf>m g"tJ: �rtfir af'{trT �t lflfr 
it'if"{ clf\lT cfcfi cfi){ r��<?c .:r�r afTlfTJ 'qHT cf"{Q 
Uiil"f�.f t afR '+ff iizj �f"{lff\jf if �� 
iOcti'T;:f'{, ��, ifiTTTflf'{, tlf<fi"{, iJi .ff!'!, 
rflif)'{, �f:l�'{, 'lfi:wl"T arrz ��h: it \lf 3fT'lif 
� tlcf illi�cfTlIT t fif �ij 'iTT afit( tflfu­
fef�c.1 � a-� f;:r�q� afif ? 

.... 
SHRI P. SHIV SHANKAR : SurYeJs l 

d ifferent areas are in  progress. In fact, the 
�ological surveys and gravity maaneta= 
surveys were started by the Geok>1ical 
Survey of India in this region in 1954, and 
ONGC started exploration in 1 956. I have 
got the details of the geological surveys u 
also geophysical surveys, which are beiD1 
conducted from t ime to time. Io fact, th• 
exploratory drill ing that has taken place in 
the areas of Barmer and Jaisalmer district 
has been to the tune of 1 8  wells that were 
dril led, but unfortunately it was not possible. 
to find the commercia l basins. Once we act 
the commercial basins, we would start ex­
ploiting it commercially. Surveys in tbe 
other areas that have been referred to have 
been going on from time to time. 

SHRI SATJSH AGARWAL : Wil l the 
hon . Minister enl ighten the House whether 
according to the surveys and the drill ing 
operations and the exploratory work that 
has been done in the Jalsalmer and Barmer 
area of Rajasthau, you have been able to 
successfully find something so as to resort to 
development and commercial production 
later or. or it is a wasteful expenditure so 
far .  Is there any hope for this ? 

SHRI P. SHIV SHANKAR : Oo the 
basis of the surveys and dril l iogs, the geo­
logical reserves established in the area of 
Barmer and Jaisalmcr districts arc to the 
tune of 772.3 MMCM of gas. In fact, the two 
areas where e have been able to strike aas 
for exploration purposes , of course, not for 
exploitation on the commercial l ines are 
Manhera Tibba and Ghotaru.  It i& not 
that the efforts have been fruitless . l ha� 
already given the estimated reserves of gas. 
Once we come across a l ittle more aroaa 
which become more prospective from the, 
point of view of commercial viabil ity, cer­
tain ly, the exploration activities as a lso the 
exploitation activities will be intensified. 

Translation of I.P.C. and Cr. P.C. into 
Regional Languages 

•1s2. SHRI ERA MOHAN : Will the 
Minister of LAW, JUSTICE AND COM­
PANY AFFAIRS be pleased to state : 
(a) whether the Indian Penal Code and Crimi­

p�I procedµre Cod� have be�[! Jrans)at�d iJJtQ 
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aU regional languages of the country ; and 

, (b) if not,  the steps be ing t aken by 
Goveromendn this regard ? 

TliE MINISTER OF LA W, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
JAG.AN NATH KAUSHAL) : (a) No, Sir. 
So far, the Indian Penal Code and the Cri­
minal Procedure Code have been translatt:J 
into Gujarati, Kailnada, Malayalam, 
Punjabi, Tamil, Marathi and Telu2u langu­
ages only. Of these, the G'ujarat i ,  Kannada, 
�alayalam, Punjabi and Tamil  versions have 
already been publ ished. The Marathi and 
Telugu versions are under print .  The Urdu 
v�rsions of tbe two Codes are under 
preparatio!l. 

(b) Under the scheme for t �anslation of 
Central laws into regional languages, the 
translation bas to be got done by the State 
Governments and the translation as prepared 
by the State Goverornents is final ised and 
approved by the Official Languages Wing of 
the Legislative Department . The State 
Governments are reimbursed by the Govern­
ment of Iodia for the work at the rate of 
Rs. 80/· per page and the entire cost of 
printing is also borne by the Government of 
India. Efforts are beiag constantly made 
for cxhortine the State Governments to 
expedite the translation of the various Cent­
ral Acts iqcluding the Indian Penal Code 
arid the Criminal Procedure Code, 1973. 

SHRI ERA MOHAN : I have gone 
through the answer and I am happy that in 
some r�gional languages these two important 
laws have been translated . What steps are 
being taken to translate them into all other 
regional languages i n  the country ? The 
rate of Rs. 80/- per page is very low for 
translation work . It must be enhanced. 
Will the Minister be considering this enhan­
cement immediately so that al l  other social 
laws are translateti into regional languages ? 

SHRI JAGAN NATH KAUSHAL : Sir, 
so far as this Rs .  80/- per paae is cooceroed., 
I may bring to the notice of the Hon'ble 
House that this rate was revised in N :>vem­
ber 1979. Earlier it was Rs .  40/- per page 
and in 1979 i t  was revised to Rs. 80/ - per 
page. In the last Conference of the Low 
Miniat�rs, I bad stated that Jf tbQ States 

could bring tt' my notice that it is because of 
the low rate that progress is hampered, I 
have an open mind to consider the matter. 
But, oo Sta te has come to me i n  that direc­
tion. According to our assessment it is not 
the low rate which is standing in the way, 
but it is tbe commitmect of the States to the, 
development of regional languages .  I am 
sorry to say so. I had po in ted it out in the 
l ast Law M inisters' Conference and alJ the 
Law Ministers bad been told thet the way 
regional languages are treated by the States 
is h ighly unsatisfactory. The Law Ministers 
had assured me but I do not think any 
satisfactory resul ts wi l l  yet be forthcoming. 

SHRI ERA MOHAN : Will the Hon'blc 
Law Minister inform the House in how 
many regional languages of India, the 
Constitution of India has been translated 
and authenticated ? What steps are being 
taken to translate the Labou r  Laws into 
regi nal languages ? 

S H R l  JAGAN NATH KAUSHAL : Sir, 
su far as the transla t ion of the Constitution 
into regional languages is concerned, I may 
bring to the notice of the Hon'ble House 
t hat it has been done i n  Malaya lam, 
Kannada, Punjabi, Marath i ,  Tel ugu, 
Gujarat i ,  Oriya, Urdu and Bengal i .  
Assamese version i s  i n  the press. Tami l  
vers ion of the Const itution of India wa, 
ready with the State Government, but they 
were reconsidering it .  So I cannot say as to 
when it is going to be actuall) completed. 
Otherwise, so far as we are concerned, we 
are at the disposal of the State Government 
in that matter also. Regarding Sindhi and 
Sanskrit translations, they are under prepa­
ration . la Kasbrniri also, this work is at a 
prel iminary stage. 

SH RI ERA MOHAN 
Jabour laws ? 

Wha t  about 

SHRI  JAGAN NATH KAUSHAL : 
Regarding labour laws, I may again mention 
to the House that  so far as the Central Acts 
are concerned, we have translated all of 
them into Hindi, upto 1 982. Some Acts of 
1 983 have also been translated. But so far 
as the laws passed by the various States are 
t.:oncerned, it is again their responsibil i ty to 
s�e that they arc transli:tted. 
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'1t �Tl{f�m qnfq(rf. : f[r�T t �Tenn;, 
ifiT irTI:fcffT �gcf f�rr) � =tfcff � �T � I 

MR. SPEAKER : I think he has already 
referred to it .  

PROF. SAIFUDDIN SOZ : As you 
know,  Kashmiri has been accepted as one of 
the national languages, included in the 
Schedule. Seven years back ,  the Union 
Ministry of Law had taken measures to­

wards translation of the Constitution of 
India into Kashrniri, and they had i ndicated 
an amount of money also which should be 
spent on that projec.:t . 

The hon . Minister was just now saying 
that the work relat ing to translation i nto 
Kashmiri was a t  the prel iminary stage. Will 
the Ministry continue to wait for the trans­
lat ion to be completed, or wi ll it take effec­
tive measures - because it has not happened 
during the last ten years since the time they 
started the scheme, and also because the 
funding wil l have to come from the Central 
Government ? Not to speak of other Cen­
tral laws, the basic thing is the Consti tut ion 
of India. It has to be translated into 
Kashmiri .  I do not think any effect ive 
measures have been taken by the Union 
Ministry of law. If you had taken any 
effect ive measures, please indicate them. 

SHRI JAGAN NATH KAUSHAL : I bave 
already stated that sorar as t he translation 
of the Constitu t ion of lndia into H indi is 
concerned , we have prepared it. In 1982 
also, tinother ed ition came. 

Sofar as Kashmiri is concerned . . . (Inter· 

ruptions) 

g{\' -uqfq�ffl qTacf'A' : cf!ff f ��T cl1T 
�fcfa Ff rfiTi � for� arf&ili� � ? 

at�lflff l{�tG"lf : �"lf"{ cf� arf awa � c:rr ll"� 

�r arfa-iicf � J 

�t 'i:t'f:ffct\'{Hf qf�c{A : �;:�r cl1T 3ff&�cf 
rf�T & I 

�� q�)�tf : �T�T cflT gafT �, �tl� g� 
� I  

S5l1' �1qfc1l11'1 tnatnrr : orrcr er�� �� 
f�i=tc itft �ff B"�!n iffrf�ll" I �� if>)i it 
McfTG° \j�f err atv;;rr cfiT ffla"Trf alf&Fcr 
�T� ;;;rr�rrr, f�;:�r cfiT rf�T I f�ft i!fiT dfcr­
UTrf arfu�cr � � f � ff�ifiT� c.f� ffl­
q"T�f � �r �  I 

&��� "�� : arr=q if .:r G!"Trnlt, � 
�.=r-r:'t �n=t· �ri' �Tf� I 

SHRI JAGANNATH KAUSHAL : I 
am tryiag to reply to the question raised by 
the hon . Member from J and K. I will 
assure him that I wil l  look into this matter, 
aod try to expedi�e it. 

MR. SPEAKER : He wil l expedite it. 

PROF. MAOHU DANDAVATE : Let 
them translate at least Article 310. 

SHRlMATI G BETA MUKHERJEE : In 
view of the fact that these transJations of 
lPC aad Cr. P.C .  were made earl ier, and aJJ 
the St ates have not yet translated them, may 
I enquire from the hon. Miojster whether be 
wil l  take a special interest in getting the 
Lriminal Law (Amendment)  Act, 1 983 and 
also, particularly  the Criminal Law (Second 
Amendment) Act, 1 9  '3 translated as a sepa­
rate piece, because ualess those are in 
regional langua2es, they wil l  not reach most 
of tbt: women ? Wi ll the Minister take 
special interest ? 

SHRI SATISH AGARWAL : What 
about the Anti�Dowry Act ? 

SHRIMATJ GEETA MUKHERJEE : 
When i t  comes, i t  should be done. Unless 
they are in regional  languages, and wide 
publ icity is given. they will not serve the 
pucposc intended. 

SHRI JAGAN NATH KAUSHAL : As 
I said, we are constantly reminding the 
States. I am sending my officers from the 
Legislative Department .  I am writing per­
sonal letters to the Chief Ministers. The 
hon .  Speaker migh t remember that even 
when tbe Benga li version of the Consti tut ion 
was released, f bad brOU!!ht i t  to the notice 
of the Chief Minister and said that we were 
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prepared to bear the whole cost .  I asked 
him 

"Why don't you please come forward 
to get a l l  the Acts translated into 
Bengafi ?" 

He admitted default on his side, but 
satisfactory progress has again to be shown 
by them. 

MR. SPEAKER � Now you have got 
the resources, commitment of the resources. 

gf\' 'U1lfi«.:rT" �A : arti:r�:r �), � 
tl'"cf T� iti"T cfl:fT �cfTil' � I 

� �qlf : � «err� � f�r 
�ifi.=f ittT cfi�rfT lf � � flf; ijf� n:�r:;r rfi"{ 

r�, a1 ar.:rfuicr f"t�� � �r � iftrr 
t ,  

I do not know why should we release i t  
at all if i t  is unadhikrit 1 

�tl ft ��T;{ f� : 3 8 �T� � «fcl"cTFf 
ahriifT ii "{�T 9an � 1 • • • ( �urrr) · · · 

,;ft �,irflH-t m qr�.:r : ar�� iifT, 1tu 
anqq f;,� � I if;r I 0- 1 2 Qf"P: t{�T � a{t"{ 
;:r � �g� �) tITlrT � atl"{ ;, ll"� ��;, ��tsc 
ft qpn � 1 an�rift * 3 6 B"T� � �r� B"<:­
�n: ;:t ajiiifr � f�;:�) ff fifcr�n;, �r �frff­
� lff .:f � f{z:rr, �q-r rcn: cfi� f�zrr I ij ti'"� "'1""{ ij" 
z:r� �rrr.:rr ���n � f ifi f��r cfiT i;J") {r;:«�w;r 
�' q' <titi ij �<i� � lfT .:r@ ? iifif iflti it 
cfiTt +rP:r�r :q�cn �, a) cf� aiiiifr cfiT 
���� i:rr.:r tfi"{ =q'"�cfT � I it"{T mar ffT 
� lf� � afl"{ � �t ft tl'""{cfiH cflfT cfirzr­
cfl'T ifi� � � I 

� �,� : cfi)i � ;fl� it lf� �'e) .:rw 
q;� «� �f cfirf ltU tfi�rfT lf� � f <li 3FrfcT�d" 
�q � !flt B"cfiff � I it �« «cl"T� cfiT ijfcff� 
'J:� =qf{aT � I 

Can i t  be ? No. I think it is adhikrit. 

� m{f��T« 'fm'�A : qf� B"� I . " 
Let the Minister reply whether it is 

authenticated or not . Hindi version in 
courts. 

SHRI JAGAN NATH KAUSHAL r This 
quest ion does not arise out of the present 
question . 

SHRY RAM VILAS PASWAN : Is the 
Constitution of 11 .dia in Hinc!i valid or not 7 

3'�lf!ff �)�lf : cnri cfiT �err� amrr �' 
�f,:;fe{ rf� cfi�rfT �T�ij I 

� "tHl'f �" 'll�Ff : ITTcfiT� tr� ifcH� 
fifi �Ti ?i' er� arfa-�cr � r.rr .r�r 1 �tr�r �r• 
,�, lfr ';:rr' ff li':fr �1 � , 

I t  h a quest ion of common sense. 

PROF. MAOHU DANDAVATE : He 
i s  competent to reply. He is not only 
Minister but a former judge also. 

MR. SPEAKER : I fai l  to understand 
it .  

SHRI SATISH AGARWAL : It has to 
be authenticated. 

MR. SPBA KER : By whom ? 

SHRI RAM VILAS PASWAN : By 
Parliament .  

PROF. MAOHU DANDA VATE : He 
has not done it ; he bas only issued i t .  

MR. SPEAKER : How can we i ssue a 
thins like thi s 1 

itu �PHI it ir� �ra rr�r arrt f r.fi atf u�a 
� �r arrrfcr-ga- -r.� � cfi"{ «cna- � 1 

�lT ,�a,� � : 3TTtrcifi"T �1=1 If it � 
arrcr rr�r arr�ir1 1 

�al �Jilli : ij �(t isfT� cfi� tfcfiff � 
�ti cfiT ? 

SHRI SATISH AGARWAL : It has to 
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be authenticated version m tlind i  by the 
government.  

PROF. MAOHU DAN DAV A TE : To­
day the position is if you violate the Consti­
tution in Hindi, that is not regarded as a 
violation at a l l .  

SHRI RAM VILAS PASWAN : That i s  
the position . You ask the Minister whether 
it is the position or not. 

MR. SPEAKER : I do not know. 

SHRI SATISH AGARWAL : I appre­
ciate it docs not appeal to your sense . . . . .  
(Interruptions ) 

SHIU RAM VILAS PASWAN : What 
ls the position ? 

SHRI SATISH AGARWAL : What is 
the difficulty in getting it authenticated ? 
What is the problem in getting it authenti­
cated ? 

ol'&f&l if�)� : �lf�T it � fcfilfT I 

iJ�lff�� if �!{l; f cfilfT 3""{ ff�� q �!IJ fcfilJT 
& I  

SSIT Ulif cl'�T ff 'lT�cJTif : cf) ��ij �1 cf,"{ 
tfi:flff � I . • .  ( cillcl'UT.=t") • • • 

What is the posit ion ? 

SHRI SATlSH AGARWAL : What is 
the problem in getting it authenticated ? 

isft' -uitfcl�H1 'tlfftfA : arrq 3Wf f�q; 
an� f� fqf�� �lfT �qf� � "{� � 1 afTCf 
cf�f�q:ai cfi�cfT �ftf��, f�frf�c� UT�� ii 
g� � I cfQT ar«�T �HT q"{t! � 3ftfref cfiT� aili" 
�ar "{�IfT I . . . ( 'S�clmii) . . .  

�, �" �m �� : lf� �'ij' arrcr cfiT spn­
firra ifi�aT � fi:fl iif� Qir f�@�"{ lf�t � �, 
m er�� ar�;;rr cnr r�rrr iifrcrr � arr� m 
ajij* cflT 3l�cfT� �;:c) if �) iif'TcfT � I • • • 
(��) "- A • 

� ua::r�m qiai!flif : it iifFFH �r�cn 

� fcfi f�;:� cfl"T arr�cT� � rrr � 1 if" w · 
lf P:f� -li"T �1f TcfT"{ cnf m� ij' �or �� �, 
:a-r"{-crt=tf cfri � �� arrt it � �� � �iifirf 
�cfi" �T�rf i:flT �cfT� '�' l:11 ';arr' it -,@ f� 
,jf°fcJT I 

3l�&t �)� : i:fiT{ f�irfiff t or �) 
�� cfl�T I 

� �T� 3f\4ctra : \TT«f � fficffIR ft-=� 
it arfti�cf �) I lf� er) 3flq" m 1-j €i�ij � 
� I  

P.iTI' �,�fcl'ffl" 41t1cUl=f : 3fl1l lf� . il'cl�� 
fcfi f�;:cfr it arr�T��� � trr � 1 �cr;yr 
iifqf� cfT 3TTCf � �� � I • • •  ( ��) • • •  

�� �)c1tr : �'{ �cfT� ��, a) � 
a'ffli � �cfT� �it° I 

SHRI RAM VILAS PASWAN : Is the 
Hindi version of the Constitution authenti­
cated or not ? Either you say, yes or no. 

SHRI SATISH AGARWAL : What is 
the problem in getting it authenticated ? 

PROF. MAOHU DANDAVATE : Let 
me answer oo his behalf. It is cot authenti­
cated at all . That is the difficulty. Let the 
Minister deny it . 

SHRI RAM VILAS PASWAN : Let the 
Minister deny i t .  

SHRI CHANDRAJIT YADA V : What 
Prof. Dandavate bas said is the correct 
position. Tho Hindi version is not authenti­
cated. But let the government come forward 
and let it be authenticated. (lnterruptiona) 

It  is a serious matter. If it ha! not been 
done, let it be done now. 

an;uEff �)� : ar� tf�T � a-) ctrffl 
�) I 

PROF. MAOHU DANDAVATE z It 
should be done, with retrospective effect. 
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an;Qlff ��� • * l.f� cfi[',T �T �, 

�ITT ,;r) =ifr[iifTtf � �r f<fi" � �r � er) 
�T �) I 

a:f',Q� ir�m : art� GI;:� cfi�;f � fim:ft 
'f'.fritrrr ��, artii �� cf."(� � fer��) �� �r_;fr 
er) �r �T�ifT I 

SHRJ JAGAN NATH KAUSHAL : May 
I ,  for tbe benefit of the boa. House, sta te  
that the translat ion which we have published 
in Hindi is under the executive authority of 
the Government .  So far as the original  
Constitution is concerned, that Consti tution 
was adopted by the Consti tuent Assembly 
in English and the Hindi version was a lso 
signed. The question arose whether the 
Hindi version is also an authorised text of 
the Constitut ion . This question arose ear­
lier also. This matter was referred to the 
Attorney General and the opinion of the 
then Attorney General, Sbri Setalvad and 
the second Attorney General Shri N i ren De. 
They gave their op in ion . One opinion was 
given by Sbri Setalvad bod another was 
given by Sbri Niren De. Shri Kanhaya Lal 
Mishra, the then Advocate General of Uttar 
Pradesh a lso gave his opinion. All the three 
bad given their opinion. 

PROF. MAOHU DANDAVATE 
what is your opinion ? 

But 

SHRI JAGAN NATH KAUSHAL : 
Their  opinion was that this is not an autllo­
rised te:itt.  But you wil l  kin ' Jy bear with me 
that it is enti tled to a l l  weight in the courts. 
If, however, at some stage there i a diffe­
rence between the English version and the. 
Hindi version and courts have to decide on 
which version they wil l act, then the courts 
will act on the English version. 

SHRI RAM VILAS PASWAN : So that. 
is the position. 

SHIU CHANDRAJlT YADAV Now , 

•Not recorded . 

the question arises, and i t  bas become clear 
from the answer of the Law Minister that 
Hindi version is  not an authorised and 
authenticated version. Because that is tho 
expert opinion of three legal luminaries .  

A lso, the courts will have to rely upon 
t h is opinion . May I request the Law 
Miojster to k indly consider a suggest ion 
now ? Let him come with thr. necessary 
amendment, joint meet ing of the Houses, 
whatever may have been Sij&gestcd by tho 
legal experts, for get t ing the Hindi version 
also authenticated. 

MR . SPEAKER : That is a right sugges­
t ion .  

SHRI XAVIER ARAKAL : What about 
the other languages 1 

MR .  SPEAKER : It i s  al l  right .  It is 
all the same .  I t  would apply to all .  

SHRI SATYASADHAN CHAKRA-
BOR TY : What about tbe others ? So 
far as Hiodi is concerned, i t  is all right. 
What about the Constitution t ranslated into 
other languages ? 

MR. SPEA KER : I do not know why 
you arc a l l  doing l ike this .  J am not al low­
ing anybody. Sit down . 

SI RT R.R.  BHOLE : S i r, Just one 
minute. (Interruptions) * 

MR.  SPEAKER : I bave not allowed 
you. Not a single word wil l  go on record. 

(Interruptions)* 

MR.  SPEAKER : I am not allowing you. 
Sit down .  You do not have my permission. 
According to the consensus in the House, 
the authentication process that can be star­
ted and wbat'"ver s teps you will take, that 
will be regard'ng  1:1 1 1  tbti langµagcs. 

PROF. K.K. TEWARY : Hindi is the 
official language. 
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(Interruptions) 

MR. SPEAKER : I am not al lowing 
you . 

(Interruptions) 

MR. SPEAKER : This ' thing has to be 
sorted out some day. You take your time 
and do i t. (Interruptions) 

SHRI JAGAN NATH KAUSHAL : May 
I again repeat ? So far as Hiadi version of 
the Constitution is concerned, I brought to 
the notice of this august House just oo 
that there is a Const i tution in Hindi which 
was signed by the Members of the Consti· 
tuent Assembly. Why are you forgetting 
this 1 The question arose whether that 
particular document is a uthorised text of 
tbe Constitution. As I says, the expert 
opinion is against i t .  Regarding the trans­
lations, surely these arc official tran lat ions 
of the Const itution.  Therefore, you cannot 
place the translations at par with that Hindi 
version, which according to the expert 
opinion, is not an authorised text also. The 
authorised text is the Engl ish version . 

MR.  SPEAKER : If the same Hindi 
version was also signed along with the 
English version by the Members of the 
Constituent Assembly, bow has it happened 
that one is authenticated and other is not ? 
Who else is going to come and make it 
authenticated 1 (Interruptions) Who is 
going to remove this l acuna ? And what 
steps will you take in this regard ? 

SHRI JAGAN NATH KAUSHAL : I 
am prepared to get the who1e matter re-
examined and I wil l go into it . Then what­
ever may be our considered opinion I wm 
come back to the House. 

MR. SPEAKER : How to come over 
this obstacle ? 

SHRI SATYASADHAN CHAKRA-
BOR TY : This Constitution is going to be 
translated in different languages. If the 
lrans1ation is not authentic, i t  is going to 

create confusion .  Take, for example, 
sovereignty . We understand it in English . 
But here in Parliament; i t  is translated as 
prabhutva i n  Benga l i ,  which is absolutel:1 
wrong. Unless and until these translations 
are authentic giving  the exact words, it is 
going to create confusioll . So, this question 
we should d iscuss. 

MR.  SPEAKER : I do not want any 
more opinions on t his now. 

S RI JAGAN NATH KAUSHAL : I 
want to  bring one more fact to tbe notice of 
the House that the Constituent Assembly 
adopted the English version not the Hindi 
version. I h1:1 ve already stated the legal 
expert opinion which we had obtained but 
I say I am prepared to re-examine the whole 
matter and then see what can be done. 

MR.  SPEAKER : In that perspective to 
remove that lacuna we have to find out ways 
and meaas . Now Mr. Bheekbabhai .  

([merruptions) 

PROF. K .K. TEWARY : Sir, Hindi is 
the language of the nation . • . . . (Interrup­
tions) . 

MR.  SPEAKER : This subject Js closed 
Mr.  Tewary. I have already come to that 
conclusion. We have doge whatever we 
could. Now leave it . 

PROF. K .K .  TEWARY : Who will do 
i t  ? 

MR. SPEA KER : That is why I said do 
not rake i t  up now. 

Petroleum Dealership for SC/ST Youths 

*783 . SHRI BHEEKHABHAJ : WiJI 
the Minister of ENERGY be pleased to 
state : 

(a) whether Government arc aware that 
most of the Scheduled Caste/Scheduled Tribe 
persons have no a lternative resources either 
i n  agricultural or in industrial sectors ; 

( b) if so, the reasons for their relations 
being debarred from makin2 applicatioDi 




